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CP 76/?nni with MZ\. 4n/?.nrl?. 

Mr. T<.L. Thawani, counsel for the Petitioner. 

Mr. rr.v. Shar;na:; counsel for the responaents. 

By means of order dated LL.G.?.tltll passea in 

07\ No .. 4.8'1/~6, the impugned orc:1ers ·at 7\nnexures 

7\-1 to 7\-3, was passer:1.. Thereafter the applicant 

was reinstated in service ·with back. wages. The 

learned counsel for the applicant frankly 

conceaes that the applicant has heen reinstatea 

in service and is presently working pursuant to 

the orders passed hy this ~rihunal. The learnen 

counsel for the respondents pointefl out that the 

bac1< wages coul<l not released on count of certain 

formalitie~ ~~ This fact in/licates 
c> 

that there is no deliberate or wilful 

disobedience of the order o-f this 'T'ril:mnal ano 

the re~ot,e~s a.ppear to be sincere 

implement~he order of this Tribunal in OA. 

Ll85/9fi. 

in 

No. 

We, therefore, dismiss this Contempt 

Petition and cUscharge the notices issuec'!. tothe 

respondents. However, it is .c'l irected that the 

respondents shall ensure that the entire back. 

wages and other amoun-~ payable to the applicant 

pursuant to our order aforesaid in OZ\ No. LL85/96 

are cl'eared l)y ~l. S. 2nn?. 'l:'he payment to the 
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applicant shall be subject to the ultimate 

decision of the writ' petition. 

· Since the CP. has been oismisse<'i., Mt\ No. 

40/'-0.02 'becomes infructuous and it is 

dismissed •.. 
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